
 
 

 
 

 
 

   

         

 

 

  

 

        
 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

Arb. Petn. No.(SH)4/2013 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH, 

CHIEF JUSTICE (ACTING) 
20.08.2013 

List this case again on 24.09.2013 as a first and fixed 

item. 

CHIEF JUSTICE (ACTING) 
Lam 



 
 

 
 

 
 

   

     

      

       

 

        

 

           

    

     

     

 

           

      

        

   

         

  

          

      

   

     

 

 

        
 

 

 

 

 

 

 

 

 

 

 

 

Company Petition No.(SH)2/2013 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH, 

CHIEF JUSTICE (ACTING) 
20.08.2013 

Heard Mr. Ramesh Goenka, learned counsel for the 

petitioners. Perused the petition in Form No.40 for confirmation of 

the Scheme of Amalgamation, enclosed to the petition as Annexure-

“A”. 

Let this petition be admitted and fixed for hearing on 3rd 

October, 2013. 

Let notice of the petition be served on the Central 

Government through the Regional Director (North East), Office of the 

Regional Director (North East), Ministry of Corporate Affairs, Morello 

Building, Kachari Road, Shillong and Registrar of Companies, 

Shillong. 

Let notice of the petition be also served on the Official 

Liquidator to enable the Official Liquidator to make a report to this 

Court under the Second Proviso to Section 394 (1) of the Companies 

Act, 1956 with regard to the affairs of the Transferor Company. 

The notices are to be served not less than 28 clear 

days before the date fixed for hearing. 

Let notice of the hearing be published once in “The 

Meghalaya Guardian” and once in “Dongmusa” Meghalaya not less 

than 14 days before the date fixed for hearing. 

Post this matter for hearing on 3rd October, 2013. 

CHIEF JUSTICE (ACTING) 
Lam 



 
 
 

 
 

 
 

   

      

    

  

   

 

 

        
 

 

 

 

 

 

 

 

 

 

 

 

 

 

Cont. Case No.(SH)24/2009 
In WP(C) No.(SH)200/2008 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH, 

CHIEF JUSTICE (ACTING) 
20.08.2013 

As prayed for by Mr. SC Shyam, learned senior 

counsel assisted by Mr. SC Biswas, learned counsel for the 

respondent, list this matter again on 30.08.2013. 

CHIEF JUSTICE (ACTING) 
Lam 



 
 
 

 
 

 
 

   

        

       

  

   

     

 

 

        
 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

Cont. Case No.(SH)22/2013 
In WP(C) No.(SH)198/2013 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH, 

CHIEF JUSTICE (ACTING) 
20.08.2013 

Office note dated 24.07.2013 indicates that steps for 

service of notice of the present contempt petition to the respondent 

No.1, had been taken by registered post with AD. 

Await service report for another three weeks. 

List this case again on 10.09.2013. 

CHIEF JUSTICE (ACTING) 
Lam 



 
 
 

 
 

 
 

   

        

       

   

   

     

 

 

        
 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

Cont. Case No.(SH)23/2013 
In WP(C) No.(SH)191/2011 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH, 

CHIEF JUSTICE (ACTING) 
20.08.2013 

Office note dated 24.07.2013 indicates that steps for 

service of notice of the present contempt petition to the respondent 

had been taken by registered post with AD. 

Await service report for another three weeks. 

List this case again on 10.09.2013. 

CHIEF JUSTICE (ACTING) 
Lam 



 
 
 

 
 

 
 

   

     

 

 

        
 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

Misc. Case No.(SH)92/2013 
In Arb. Case No.(SH)13/2009 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH, 

CHIEF JUSTICE (ACTING) 
20.08.2013 

List this case again on 03.09.2013. 

CHIEF JUSTICE (ACTING) 
Lam 



 
 
 

 
 

 
 

   

        

         

       

   

        

       

       

     

      

     

 

  

 

        
 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

Misc. Case No.(SH)270/2013 
In Arb. Petn. No.(SH)4/2013 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH, 

CHIEF JUSTICE (ACTING) 
20.08.2013 

This is an application filed by the respondent-

Corporation for allowing to file page No.2 of Annexure-12 of the 

affidavit-in-opposition filed by the respondents on 12.10.2012 in the 

connected Arbitration Petition i.e. Arbitration Petition No.(SH)4/2013. 

Since it was a bonafide mistake of the respondent-

Corporation at the time of filing the affidavit-in-opposition, the 

respondent-Corporation is allowed to file page No.2 of Annexure-12 

of the affidavit-in-opposition. Mr. S Sen, learned counsel for the 

petitioner as his usual frankness, have no objection. 

In view of above, this misc. application is allowed. 

CHIEF JUSTICE (ACTING) 
Lam 



  
 
 

  
 
 
 

 
 

 
 

   

       

      

        

 

      

   

 

 

         
 

 

 

 

 

 

 

 

 

 

 

 

 

 

WP(C) No.(SH)46/2013 
Alongwith WP(C)No.(SH)45/2013 

With Crl.Ptn. No.(SH)28/2013 
And WP(C)No.(SH)50/2013 

WP(C)No.(SH)51/2013 
WP(C)No.(SH)53/2013 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH, 

CHIEF JUSTICE (ACTING) 
20.08.2013 

Learned counsel for the petitioners submits at the Bar 

that the petitioners are not filing rejoinder affidavit to the affidavit-in-

opposition filed by the respondent No.9 and the respondents No.10 

to 15. 

List this case for Admission hearing on 04.09.2013. 

CHIEF JUSTICE (ACTING) 
Lam 



 
 

 
 

 
 

   

      

            

    

   

 

 

        
 

 

 

 

 

 

 

 

 

 

 

 

 

 

WP(C) No.(SH)57/2013 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH, 

CHIEF JUSTICE (ACTING) 
20.08.2013 

List this case for Admission hearing on 02.09.2013. 

The Registry is directed to show the names of all the 

counsel appearing for the respondents hereafter in the Cause List. 

CHIEF JUSTICE (ACTING) 
Lam 



 
 

 
 

 
 

   

        

     

  

     

   

 

 

        
 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

WP(C) No.(SH)66/2013 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH, 

CHIEF JUSTICE (ACTING) 
20.08.2013 

As prayed for by Mr. K P Bhattacharjee, learned GA 

appearing for the State respondents, another four weeks’ time is 

granted for filing affidavit-in-opposition. 

List this case again on 17.09.2013. 

CHIEF JUSTICE (ACTING) 
Lam 


